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The Sr.Divl. Personnel Oincer:
SC Railway, . ' .
Divisional Offices, !

Vijayawada-520 001, - .. Respondent.
Counsel for the Applicant : Mr. J.M.Naidu
Counsel for the Respond%nt ! Mr. K.Siva Reddy,SC for
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THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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ORDER

ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (Al

Heard Mr. J.M.Naidu, learned counsel for the ap
and Mr.K.Siva Reddy, 1Earned counsel for the Respondedts.'
20 This MA is fiied for condoning the delay of 3
months and 23 days in filing this OA.

3. The OA is filed for payment of family pension
applicant who is the widow of one late Mr.M.fesbb. It is
that the husband of the applicant joined as regular Gangma
the Permanent Way Inspector, SC Railway, Vijéyawada on 29
It is L.?talted | '
dated 2-11-69

and he was found fit only for Cl category.

granted leave after that period as per the details given i

3 of the OA.. Finally, he was discharged from service on a

17-1<71. : The husband of the applicant died on 1-8-78 leav

wife ' and four <children. Thereafter the applicant’
submitted representation for grant of family pension to he
was - disposed of the impugned

representation by

No.B/P.SOO/Family Pension dated 24-6-91 (Annexure-I).

stated in the impugned order that her husband is not entit
pension as he had put in net qualifying service of only 8
months and 23 days.

she is also not entitled for family pension.
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As her husband was not entitled for pension

The learned counsel for the applicant submits that the

late employee had put in 12 years and 19 days of servilce and

hence it cannot be said that he has not fulfilled the rules for

.




: ‘'getting pension as he has put in more than 10 years of qual
. e

The applicant had submitted a representation dated 1
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service. ;, further submits that certain period wa

properely'Exgﬂﬁbd—asidfqualifying service. Hoqgver, the 1
counsel for the respondents submit that &R period)
counted as a qualifying service as he was unauthorisedly

and hence he cannot claim that period for qualifying se

(Annexure-V) to the DRM and also requested for personal inf
with the DRM by her representation dated 30-10-95 (Annexd
It is stated that these twé representations " are vyet
disposed Of.\ | -ﬁwbﬁ&%§é@5 |

5. : In view of the above‘é thgbOA way be disposed
directing the respondents to disp;se of her representatior
10-10-95 (Annexure-5) in accordance with law after giving

personal interview as requested by her in her representati

ifying
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= not
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rvice.
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to be
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dated
her a

on dt.

30-10-95." The applicant is permitted to take «&” ;syitable

\

assistance from Jhme co-employee while meeting the DRM.

6. . As the order of rejecting the payment of family'pension

was issued to her way back on 24-6-91 andlas‘the OA was
only on 16-11-95, the delay in filing the original appli
has to be condoned, if the OA is to be disposed of as above
payment of family pension is a continuiné cause cof &
Hence, the MA for condoning the delayr has to be- dispo
basing on fhe' usual order being  followed in this Tri
Accordingly.MA.lO59/95 is allowed subject to the conditig
in case the respondents take a favourable decision

representations dated 10-10-95 and '30—10—95 the applid

entitled for family pension only from 16-11-94 i.e., one

prior to filing of this OA (This OA was ‘filed on 16-1

1
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7. In the result, the following direction is given
QA:-

The Divisional Railway Manager, Vijayawada Di
should dispose of the representation of the appliéant
10-10-95 in accordance with rules. The_applicant should a
given a personal héariné before disposal of her represent

While she attend the persconal interview she is permitted ¢
: 384

in the

vision

dated
1so be
ation.

o take

-~

¥

a co-employee to submit her case to DRM as she is-qﬁ%,if@ﬁﬁ:@%@.

In case her representation is disposed of in her favour,
entitled for family pension only from 16-11-94.

8. The MA and the OA are disposed of as above.

she is

fo———

(R. RANGARAJAN)
MEMBER ( ADMN. )

Dated : The 04th October 1996.
(Dictated in the Open Court)
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M.A.N0.1059/95 in 0.A.1184/96

Copy to:=-

1¢ The Senior Divisional Persennel Officer,
South Central Railwuay, :
Divisional Offices,
ijayawada,

22 One copy to Mr.J.M.Naidu, Advocate,
CAT,Hyderabad. :

3. One copy to Mr.K.Siva Reddy, 5C Ror Railuays,
CAT,Hyderabad.

4. One copy to Library,cAT,Hyderabad;

6. One duplicate copy.
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